| TEM NO. 46 + 94 COURT NO. 6 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... /2010
CC 17686- 17687/ 2010

(From the judgenent and order dated 30/07/2010 in O S. No. 38/2010 and
CM No. 691/2010 of The HI GH COURT OF DELH AT N. DELH)

RAKESH BALA ANEJA & ORS. Petitioner(s)
VERSUS
J. S. SOOD & ANR Respondent ( s)

Wth I.A 1-2 (c/delay in filing SLP, perm ssion to place addl.
docunents on record, PERM SSI ON TO FI LE LENGTHY LI ST OF DATES and office
report ))

W TH

SLP(C) NO. 8599 of 2011

(Wth appln.(s) for exenption fromfiling O T. and exenption from
filing C/C of the inpugned judgment and with prayer for interimrelief
and office report)

Dat e: 28/03/2011 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE MARKANDEY KATJU
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA

Ashok Desai, Sr. Adv.
Jayant Bhushan, Sr. Adv.
Part hi v Goswani, Adv.
Pradhuman Gohil, Adv.

Vi kash Si ngh, Adv.

S. Hari Haran, Adv.
Charu Mat hur, Adv.

For Petitioner(s)

FSSS5SS

c 1
Mukul Roht ghi ,
Ni shant Datta, Adv.
G R Bajaj, Adv.
Ruchita Datta, Adv.
Vi kas Meht a, Adv.

For Respondent (s)

SFSSS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay condoned.
I ssue notice.

One week tinme is granted to file counter affidavit.



Thereafter, one week tinme is granted to file rejoinder
af fidavit.

Li st on 26.04. 2011. It is made clear that t he
petitions shall be finally disposed of on that day.

( Raj esh Dham) ( I'ndu Satija)
Court Master Court Master



